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MINTSTRY OF FINANC

(DEPARMEIT OF REVEN UBY
CHITRAL BOAED OF DIRECT TAXES

e e

NOTL FL CATION

INCOME-TAX

New Dedhi, the ist v 1R83
5.0, | In exercise of the powers conferred by
s cotion 295 of tle Incomu-tax Act, 1961 (43 of 1951Y,
the Cenkral Board of Direct Inxes her.eby makes the
following rules furtler to énﬁnd the Income~tax Rules,
1962, ramely s- |
1. (1) These rules mdy be called t he Inco:sé-—taxl

’

(& ghth Aunendneni) Rules, 1983.

(2y Thay shall be deamed to have ‘come into
rorce on the 3rd day of October, 1881,
5. In: the Income-tax Ral €3, 1962, -
(2) for cltuss (ay of gub-rule (ly of
rule 68, Lk following claus e shall
be substituted, ndmely i
n(dy to meeb the expen diture o2 pni léing
a house, OF pur ch? sing & site or &
house and & site and}in the case of
an empliyee who® pay does not exceed
e thougdnd and Six nundred

B."z/_

rupeas on
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per month, 8lso on aggitions,
substan tial alterations OT
improv enents necessary to &
house & _

provided that the employe
fumishes an mdertaking to the
trustees not to encumber or
alienate such house oOr site or
house and site, as VI et se M2y

be.

mxplénation, - For + he purpoSes
of this clause ‘I‘p'dy“ shall
have the medning agsiged to
it in tke Explanation to
sub-rules (24) and (2BY of

[eTRIE
I'Ule 6 V\}“’

(bYy in rule 69, -

(1y in the opening portion of sub-
rule(2), after the word @nd
figures "rule 68% the woTds,
W, by @ny employee whose PRy
oxceeds rupess one thousand
end six hundred per nonthe "

shall be inse rted;

. Q/
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after sub-rule(2)y, the
following sub-rules
shall be inserted,

namely -

(o4L)y The withdrawdl
for the purpcse specified
in clause (d) of sub-rule
(1) of rule 68, by #ny
employee whose pdy does
not exceed rupees e
thousand and six hmdred
per month, shall »e
subject to the following
econddtiong, n-’r.lxﬁely 5~
(i) the anownt of with-
drawal-shall not exceed -
(a) one-half of the @mowm®
stunding to she
employee's credit in
the fund; or
(b) the employee's basic
| wages and dedmess
al_lowanée for twenty-

four monb sy CF

nooe--é/"n
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(c) the employeets eontributions
to the fund together with
the secifled percentige
of tke emplpyerts
contributions to that fwnds
with interegt therem,

whi chever is more si

Provided that the zmowmt of

such withdrawrl small inno case

the
IL cus e

exceed the actual cf.:si; o
and/or site.
meplanation., - For the puI'pDSeES of sub-
clanse(cy “specified percentage®
means - - ' }
(1) 75% of the enf?;loyer‘s
contribution foming part
of the accumulations 28s m
the date of the authorisa-
tion. of payment, if the

.n.-;4|/-q
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period of membel;'S'.hip of the
employee in the fnd is five
years or more, but less tEn _
ten years; dngd

(2y 8% of such contribution, if
tlke period of ménbership of the
employee in the fund is ten
years or more, but less than
fifteen years;

(i1) the employee shall have
completed five years of Service or ig
due to retire within the next ten
yearss L |
| (1i1) the withdrayal shall be
pernitted mly if the houee and/or

gite is free fron encumbrances;

£

(iv)y no withdrawal shalil be
perri tted for purchasing & share in
& joint properiy or 2 bui.ldjmg or
a house or lend whose ownership is
glvided except where & site is
owned jointly with the ébouse;_

vy where the wi‘thd_r&lwal is
for construction of 8 house, bthe
paymert of the withdrawal p&y bz
sanctioned in such nﬁmber of
instalments (mot exceeding foury

seas 95/“"'%' [ekbaR
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48 the truwstees of the fund think
fit; ’ '

(viy where tte withdrawal is

for the construction of a mous e,
the construction of %the house
ficuld be cammenced within six
meaths of withdraw;il and should
be completed within twelve months
of the vithdrawal of final
instalment; |

(viiy if the withdrawal is

méde for the pﬁrﬁmse of & house
and/or & site for & house, the
purchase should be mads within
six months of the witih-dr_"awal;

(viii)y if the amomt withdrawm
excseds the actudl coit of the

purch® se or consirticiion c¢f %the
house and/or site or if the ImomT
is no% utilised for the purptse

for whi éh it is withdrawn, the
excess or tl® whole amowmt, &g
the case m&y be, sha.?Ll be ref{hded
to the trustees forthwith in one
Iumpsun toge ther with interest
from tle month of such withdrawal -
at tle rate pregcribed in Su;ﬁml‘ulﬁ(é)
of rule 7. and the amowi so refwmded
shall be credited to tie erployee’s

acecomt in the fund,
aoe-es/"
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4 wdthdrawal for additions, sullastfantial
alterations or improvements necessary to the
hoﬁse oﬁmed by the employee or jointly owned
by tie enployee and the spouse mdy be granted
once and in one instalﬁmt aly to an employee
whose pdy does not exceed rupees one thousdnd
and slx hwndred per month, upto six months
ba_sic wages and dearriess allowan e or the
employee's own share of contribution with
interest thereon or the amomt standing to his
credit in the fuwnd, whichever is Iess s

Provided that the said witherawsl shall
be admissible only after & perjiod of {ive years
from the date of purchdigse or completion of the
houses

Provided further t 1Bt whers the amount
wlt hdrawn is not utilised in whole or in pard
for the purpcse for which it wis withdrawn,
the excess or the whole amowmt, as -the cise
mady be, shall be refunded to the trustees |
forthwith in ae lumpsum togetker’ with.
imterest from the month of such withdrawal
at the rate preseribed in sub-—?ule(é} of rule
71 and the @mount so refunded si2ll be credited
to t he employee's &zcomt in the fund.

Bxplénation, - For the purpeses of sub-rules(24)

and (2BY "pay"® includes basic wagss
with deamess allowance, retaiping allowance

(if any), and cash value of food cacession

-O-'O.-c?/"'
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adnissible thereon, to which tie
employee is entitled at the time
when the withdrawal is granted or,
| in the dise of an employee refernred
to in sub-rule (2) of rule 5 of partl
A of the Fourth Schedule, the pay
(including increments;, if any)
which he would have received had hé
not entered the armed forces of the
Union or being taken into or anployed

in the national service';

(8 in sub-rule(5}, aftef the words
%ais rule®™ the bra cke ts and words
®/Except sub-rules (24) and (2}3)7'“
~shall be inserted;

(e) in rule 72, ~

(1Y in sub-rule(l), after the iqc:z;ds,

brocket ¢ amd figure “sub-rule (2)%® the

words, brackets, letters and figures

nor clause (viii) of sub-rule (24) or

the second proviso to sub-rule(zs)'”

shall be inserted;

(2) in sub-rule(4), after the words,

brackets and figure "sub-rule (29,

e *a nu"8/""



- 9~

the words, brackets, letters &nd
figure "or clause (viii) of sub~-rule
(24) or the second nroviso to sub-rule

(2B)" shall te inserted.

Qz:{! -
( E.X. Koshi )

Dirvactor
cartral Board of bire ct Texes

No. 5‘"{36; F, No. 142(15)82-TFL



Ixplénatory Memo;ég 1 |

Certain provisions of the Eﬁp?;o}feesl
provident Finds Scheme, 1962 framéd wader the
Buploje es? Provident Funds and Mi$csllaneous
Provisions fct, 1952 were liberzliised und
notified through Notificution No, G.S3.R.
540(By dated 3rd Cctober, 1981, Exeppted
provident finds wmder the said Sci-.e::a;é were
required to confom to the amended provisions
of the Scheme, However, CommiSsioners of
Incme~tax MWve been wmable to approve for
the purposes of Fart A of Schedula IV %o tlhe
Income~tdx Act, 1961l and accord rgcognition ¢
the provident funds whi ¢h had smended thelr
rules accordingly becduse, such eémended rules
were not in mnfomli_ty with te rules coﬁta ned
in the Income~%ax Rules, 1962, The Incme~-iax
Bules, 1962 are, therefore, being Gmended %o
enable Commissioners of Income-t&x o &pprove
apendnent of the rules of pmvideﬂh .ﬁlmds in
confomity with the amended rules co*l*u alncd
in the Buployees! Provident Funds Schamne,
1952 and accord recognition to such provident
funds with retrospective ef fect from 3rd October,
1081, The retrospective operation of e

amendments i 11 not adversely affact any person.



